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THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (c).
The names of the companies which
owned one or more coal mines prior to

tionalisation and the payable
to them in consideration of the assets
of the coul mines having vested in the
G have been i in the
Schedules to the Coking Coal Mines
(Nationalisation) Act 1872 and the
Coal Mines (Nationalisation) Act 1873.
The specified amount was arrived at
after valuation of the assets of the coal
mines. The Government has no in-
formation about the losses, if any, re-
ported in the balance sheets of the
companies, which were in the private
sector.

(d) The audit of the accounts for
the management period ig still ip pro-
gress.

Vacant pest of DIG Police n Delbd

5794. SHRI G. S. REDDI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Delhi has been without
a DIG of Police any time during
March, 1978; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a):
No, Sir.

(b) Does not arise.
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